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MEMO ON BEHALF OF RESPONDENT NO. 1 REGARDING RTC 

It is humbly submitted that the matter pertains to Sy. no 60/1 & 60/3 of redeemed 

sagu jaga, in Sy. No 35/2, 34, 31/3 of sagu bane land, 31/1, 22/11, 22/15, 22/16 

of paradina bane and sy.no 65/22 of sagu bane and other properties situated in K. 

Nidugane village, Madikeri Taluk, Kodagu district. The revenue classification of 

the lands as mentioned above do not come under ‘Forest Lands’. True copy of 

RTC is annexed herewith as Annexure R-1. It is thus prayed that the same may be taken 

on record. 
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Annexure R-1
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